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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 23rd November, 2024
No. HHC/Admn.28(45)94-111-Part.—The Hon'ble High Court of Himachal Pradesh has

been pleased to order that the Additional District and Sessions Judge-II, Solan, shall hold the
203—XTSTUH / 2024—20—12—2024 (9895)




9896 IoTuF, fedraret U, 20 fadwR, 2024 /29 AFTNY, 1946

Circuit Court at Sub-Division Arki, District Solan, in place of Additional District and Sessions
Judge-1, Solan, with immediate effect.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 22nd November, 2024

No. HHC/Admn.16 (18)96-11.— Hon'ble the Acting Chief Justice in exercise of the
powers vested in him u/s 139(b) of the Code of Civil Procedure, 1908, u/s 297(1) (b) of the Code of
Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Sh. Sandeep (HIM/455/2021), Sh. Akshit Kapoor
(HIM/236/2021) and Ms. Bhavna Roshta (HIM/461/2023), Advocates, Rampur Bushahr, H.P. as
Oath Commissioners at Rampur Bushahr for a period of two years with immediate effect for
administering oaths and affirmations on affidavits to the deponents under the aforesaid Codes and
Rules.

By order of Hon’ble the Acting Chief Justice,
Sd/-
Registrar (Admn.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 22nd November, 2024

No. HHC/Admn.16(22)75-VI.—Hon'ble the Acting Chief Justice, in exercise of the
powers vested in him u/s 139(b) of the Code of Civil Procedure, 1908, u/s 297(1) (b) of the Code of
Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Ms. Vaishali Thakur (HIM/217/2019) Advocate,
as Oath Commissioner at Sarahan, District Sirmaur, H.P. for a period of two years with immediate
effect, for administering oaths and affirmations on affidavits to the deponents under the aforesaid
Codes and Rules.

By order of Hon’ble the Acting Chief Justice,
Sd/-
Registrar (Admn.).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 22nd November, 2024

No. HHC/Admn.6(23)/74-XVI.—Hon'ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Additional District and Sessions Judge (1), Shimla as Drawing and Disbursing
Officer in respect of the Courts of Additional District and Sessions Judge, CBI Court, Shimla &
Additional District and Sessions Judge (I1), Shimla and also the Controlling Officer for the purpose
of Salary, T.A. etc. in respect of establishments attached to the aforesaid Courts with immediate
effect till assumption of charge by Sh. Partap Singh Thakur, Additional District and Sessions
Judge, CBI Court, Shimla.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 22nd November, 2024

No. HHC/Estt.3(1052)/2020.—08 days commuted leave on and with effect from
23-10-2024 to 30-10-2024 with permission to suffix Deepawali holidays & Sunday fell on and with
effect from 31-10-2024 to 03-11-2024, is hereby sanctioned, ex-post facto, in favour of Smt. Sheela
Sood, Deputy Registrar of this Registry.

Certified that Smt. Sheela Sood has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Sheela Sood would have continued to officiate the same post of Deputy
Registrar but for her proceeding on leave.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 23rd November, 2024
No. HHC/Estt.3(605)/2007.—15 days earned leave on and w.e.f. 29-11-2024 to 13-12-2024

with permission to suffix Second Saturday and Sunday falling on 14th & 15th December, 2024 is
hereby sanctioned in favour of Smt. Monika Sood, Secretary of this Registry.
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Certified that Smt. Monika Sood is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Monika Sood would have continued to officiate the same post of
Secretary but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 23rd November, 2024
No. HHC/Admn.3(362)/92-1.—09 days earned leave on and with effect from 29-11-2024

to 07-12-2024 with permission to suffix Sunday falling on 08-12-2024 is hereby sanctioned in
favour of Smt. Rachna Sood, Assistant Registrar of this Registry.

Certified that Smt. Rachna Sood is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Rachna Sood would have continued to officiate the same post of Assistant
Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 23rd November, 2024
No. HHC/ Admn.3(352)/92-1.— 48 days commuted leave w.e.f. 30-09-2024 to 16-11-2024
with permission to suffix Sunday on 17-11-2024 is hereby sanctioned, ex-post-facto, in favour of

Smt. Nisha Ahluwalia, Court Master of this Registry.

Certified that Smt. Nisha Ahluwalia has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Nisha Ahluwalia would have continued to officiate the same post of
Court Master but for her proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 20th November, 2024

No.HHC/GAZ/14-363/2015.— Hon'ble the Acting Chief Justice has been pleased to grant
01 day's earned leave for 16-11-2024 with permission to suffix Sunday falling on 17-11-2024 in
favour of Sh. R. Mihul Sharma. Civil Judge-cum-JMFC (II), Solan, H.P.

Certified that Sh. R. Mihul Sharma is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. R. Mihul Sharma would have continued to hold the post of Civil
Judge-cum-JMFC (II), Solan, H.P., but for his proceeding on leave for the above period.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION

Shimla, the 25th November, 2024
No. HHC/Estt. 3(676)/2009.—07 days earned leave on and with effect from 30-11-2024 to
06-12-2024, is hereby sanctioned in favour of Shri Ram Krishan Thakur, Assistant Registrar of this
Registry.

Certified that Shri Ram Krishan Thakur is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Ram Krishan Thakur would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.
By order,

Sd/-
Registrar General.

e faumT
SIBECEIl
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[Authoritative English text of this Department Notification No. Home(A)A(1)-5/2024, dated
18-12-2024 as required under Article 348 (3) of the Constitution of India].

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 18th December, 2024

No. Home (A)A(1)-5/2024.—In exercise of the powers conferred by clause(u) of sub-
section(1) of Section 2 of Bharatiya Nagarik Suraksha Sanhita, 2023 (Central Act No.46 of 2023)
read with sub-section (1) of Section 11 of the Himachal Pradesh Police Act, 2007 (State Act No.17
of 2007), the Governor, Himachal Pradesh, in consultation with the Director General of Police,
Himachal Pradesh, is pleased to create Police Station Moin by upgrading the Police Post Moin,
District Kangra and to transfer the villages as enumerated in column No.(3) from the local area of
the Police Station as mentioned in column No.(4) to the local area of the newly created Police
Station mentioned in column No.(5) of the SCHEDULE given below thereof, with effect from the
date of publication of this Notification in the Rajpatra (e-Gazette), Himachal Pradesh, namely:—

SCHEDULE
SI. Name of Gram Name of Villages Police Station Police Station in
No. Panchayats contained in Gram from which which hereinafter
Panchayats specified in | transferred by this included
column No. 2 notification
1 2 3 4 5
1. Dhaunta 1. Dhaunta Police Station Police Station
2. Phalwara Dehra Moin
2. Beh 1. Beh -do- -do-
2. Ram Beh
3. Karoa 1. Karoa Khurd -do- -do-
2. Karoa Kalan
3.  Chakban Beehan
4. Mowa Kundli
4. Samnoli 1. Samnoli -do- -do-
2. Shivpuri
5. | Gangot 1.  Gural -do- -do-
2. Moin
3. Rehi
4.  Gangot
6. Chalali 1. Chalali -do- -do-
2. Sukahar
3.  Bharyarili
7. Niar 1. Niar -do- -do-
2. Jalera
8. | Ujhe Khas 1.  Ujhe -do- -do-
2. Jakhdhar
9. Swana 1. Darol -do- -do-
2. Mehatnal
3. Chanaur Nali
4.  Mandyara
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5. Roanak

Pandol

Swana Upperla
Dumnal
Gulangra

0. Swana Nichla
Upprali Bagli -do- -do-
Jhikli Bagli

10. | Bagli

D=z o0

By order,

Additional Chief Secretary.
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2024 &1 fAd G=TiH 41.
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fRHrae wew el ISt (HeE) fadaes, 2024
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AUTHORITATIVE ENGLISH TEXT
Bill No. 41 of 2024.

THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:

1.  Short title.
2. Amendment of section 89.

Bill No. 41 of 2024.
THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2024
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—
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1. Short title—This Act may be called the Himachal Pradesh Panchayati Raj
(Amendment) Act, 2024.

2. Amendment of section 89.—In section 89 of the Himachal Pradesh Panchayati Raj
Act, 1994, in sub-section (2) after the second proviso, the following shall be added, namely:—

“Provided also that the State Government may, after having due regard to the
geographical location, lack of means of transportation and communication, and for
administrative convenience, notify a territorial constituency for the Backward Gram
Panchayats, having a population less than twenty-five thousand.”.

STATEMENT OF OBJECT AND REASONS

As per the provision under sub-section (2) of section 89 of the Himachal Pradesh
Panchayati Raj Act, 1994, the number of elected members of a Zila Parishad shall consist of
persons elected from the territorial constituencies in the district at a rate of one member for the
population of twenty-five thousand or part thereof. There is no provision in the Act to create a
territorial constituency in view of the difficult geographical conditions, lack of means of
transportation and communication, and administrative inconvenience. Therefore, to make such
provision, an amendment is required in the Act.

This Bill seeks to achieve the aforesaid objectives.

(ANIRUDH SINGH)
Minister-in-Charge.

DHARAMSHALA:

FINANCIAL MEMORADNUM

—Nil —

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil-
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THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2024

A
BILL

further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).

(ANIRUDH SINGH)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:

ey = i afare

i, 18 foOwN, 2024
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yarIfoTa fau = s



o1, fearaet uee, 20 fedwR, 2024 /29 AT, 1946 9909
fEArae o gfe (deieE) e, 2024

feATae Uasl Yford STifad, 2007 (2007 T JIRAMIH F&ATH 17) BT 3R AART B B
forg fagre |

(Fafdr Rie gag)
gy HAl |

AUTHORITATIVE ENGLISH TEXT
Bill No. 40 of 2024
THE HIMACHAL PRADESH POLICE (AMENDMENT) BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:
Short title.
Amendment of section 4.
Amendment of section 25.

Amendment of section 65.
Amendment of section 95.

Nk W=

Bill No. 40 of 2024

THE HIMACHAL PRADESH POLICE (AMENDMENT)
BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Police Act, 2007(Act No. 17 of 2007).

Bk it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—
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1. Short title.—This Act may be called the Himachal Pradesh Police (Amendment) Act,

2024.

2. Amendment of section 4.—In section 4 of the Himachal Pradesh Police Act, 2007
(hereinafter referred to as the “principal Act”), for the sub-section (3), the following shall be
substituted, namely:—

“(3) Recruitment of the Non-Gazetted Police Officers Grade-II to the State Cadre shall
be made through Police Recruitment Board, in accordance with the Recruitment
and Promotion Rules framed by the State Government.”.

3. Amendment of section 25.—In section 25 of the principal Act, in the sub-section (1),
the words ““from a District Roll for a member of the District Cadre and from a State Roll for a
member of the State Cadre” shall be omitted.

4. Amendment of section 65.—In section 65 of the principal Act, after the sub-section
(3), the following shall be inserted, namely:—

“(4) No Police Officer shall arrest a public servant for any act done while discharging
his duties as public servant except with the prior sanction of the Government.”.

5. Amendment of section 95.—In section 95 of the principal Act, at the end of sub-
“:” shall be substituted and thereafter a proviso shall be

({32

section (1), for the sign “.”, the sign
inserted, namely:—

“Provided that in case the retired eligible officers of the ranks mentioned above are not
available then the State Government may nominate junior retired officer in the manner
discussed above depending upon the situation and availability for the reasons to be
recorded.”.

STATEMENT OF OBJECTS AND REASONS

Presently, as per the provisions of the Himachal Pradesh Police Act, 2007 (Act No. 17 of
2007), recruitment of the Non-Gazetted Police Officers Grade-II is being made to the District
Cadre and State Cadre. The Hon’ble High Court in its judgement dated 23-10-2024 in Cr.WP
No.12 of 2024 titled as Ravina Versus State of Himachal Pradesh and others, has observed that it is
high time for making the Police Department a State Cadre, irrespective of its officer's rank and
profile. This would enable the Police Department to post its officers as per the necessity and
requirement all over the State. Further to constitute the District Police Complaint Authorities, three
non-official members amongst the retired Police Officers of the rank of Superintendent of Police
or above, retired prosecutors of the rank of District Attorney and above, or retired Judicial Officers
of the rank of the Additional District Judge and above, are required to be nominated. However, due
to non-availability of such retired officers, the District Police Complaint Authorities could not be
constituted. Therefore, there is a proposal to enable the State Government to nominate the junior
officers in case of non-availability of senior officers for the purpose. The High Court in its order
dated 11-9-2024 in CWPIL No. 21 of 2019 titled as Court on its own motion Versus Union of India
& Ors, has also directed to consider the proposal to this effect. In order to enable the public
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servants to discharge their duties fearlessly, it is propsed to grant them protection from arrest.
Hence, it is expedient to amend section 65 of the Act.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
DHARAMSHALA:

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION
—Nil—
THE HIMACHAL PRADESH POLICE (AMENDMENT) BILL, 2024
A
BILL

further to amend the Himachal Pradesh Police Act, 2007(Act No. 17 of 2007).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:
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AUTHORITATIVE ENGLISH TEXT
Bill No. 42 of 2024.

THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS (AMENDMENT)
BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:

1.  Short title.
2. Amendment of section 5.

Bill No. 42 of 2024.

THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS (AMENDMENT)
BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No. 19 of
1973).

BE it enacted by the Legislative Assembly of the Himachal Pradesh in the Seventy-fifth
Year of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Ceiling on Land Holdings
(Amendment) Act, 2024.
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2. Amendment of section 5.—In section 5 of the Himachal Pradesh Ceiling on Land
Holdings Act, 1972, in the end of the proviso below clause (i), for sign ".", the sign ":" shall be
substituted and thereafter the following shall be inserted, namely:—

“Provided further that the State Government for reasons to be recorded in writing may allow
transfer of such land, structure or both, as the case may be, for religious, spiritual or
charitable purpose, subject to a maximum limit of thirty acres. The land, structure or both,
as the case may be, so transferred shall be used for the same purpose for which it has been
allowed failing which the land, structure or both, as the case may be, shall vest in the State
Government free from all encumbrances.”.

STATEMENT OF OBJECTS AND REASONS

Radha Soami Satsang Beas is a religious and spiritual organisation carrying out its activities
across the County. It has set up many centres for imparting moral, spiritual, and religious education
in the State. It is actively working for eradication of castiesm, alcoholism and drug addiction etc. It
has also set up a hospital at Bhota in Hamirpur district which is catering to the health services of
the public.

This organisation has been holding land in the State beyond the permissible limit as
prescribed under the Himachal Pradesh Ceiling on Land Holdings Act, 1972, as the said land is
exempted under the provision of clause (i) of section 5 of the Act ibid.

The Radha Soami Satsang Beas has been requesting the State Government time and again to
allow it to transfer the Land and Building of Bhota Charitable Hospital to the Jagat Singh Medical
Relief Society which is said to be its sister organisation, for better management of the medical
services. The proviso below clause (i) of section 5 of the Act ibid. bars transfer of land or structure
exempted under this clause. In order to facilitate the case of land transfer of Bhota Cheritable
Hospital in the public interest and other cases of similar nature, the provision of permission by the
State Government has been proposed with certain conditions. This has necessitated amendments in
the Act ibid.

The Bill seeks to achieve the aforesaid objectives.

(JAGAT SINGH NEG]I),
Minister-in-Charge.

DHARAMSHALA:

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION
—NIL—
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THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS (AMENDMENT)
BILL, 2024

A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act 19 of
1973).

(JAGAT SINGH NEGI)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:
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FRIEIRG / —
gfera,
20 "o faum= 4T |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 39 of 2024.

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title and commencement.

2. Definitions.

3.  Method of recruitment.

4. Conditions of service.

5. Regularisation of persons working on contract basis.

6. Extension of service benefits.

7. Validity of rules and orders, etc.

8.  Amendment in Column 10 of the rules.

9. Overriding effect.

10. Power to make rules.

11. Power to remove difficulties.

12. Repeal and savings.

Bill No. 39 of 2024.

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to regulate the recruitment and conditions of service of persons appointed, to public
services in connection with the affairs of the State and matters connected therewith or incidental
thereto.

WHEREAS, article 309 of the Constitution provides for making law for regulating the
recruitment, and conditions of service of persons appointed, to public services and posts in
connection with the affairs of the State;

AND WHEREAS, in the recruitment and promotion rules framed in exercise of the powers
conferred under the proviso to Article 309 of the Constitution, the appointments on contract basis
have also been included;
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AND WHEREAS, on account of inclusion of contract appointments in the recruitment and
promotions rules, these appointments are being treated as appointments to the public services;

AND WHEREAS, since, the service conditions of the persons working on contract basis are
regulated as per the agreement signed between the parties, the various service rules applicable to
the Government employees, are not applicable to them and as such the contract appointees are not
part of public service;

AND WHEREAS, it is necessary to harmonise the interests of the persons appointed on
regular basis to the public services and on contract basis;

Now THEREFORE, it is expedient to exclude the contract appointments from the recruitment
and promotion rules.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Recruitment and Conditions of Service of Government Employees Act, 2024.

(2) It shall come into force on such date as the State Government may, by notification in
the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Definitions.—In this Act, unless the context otherwise requires;
(a) “Competent Authority” means an authority, as may be prescribed;
(b) “Department” means any Department of the Government of Himachal Pradesh;

(¢) “Government” or “State Government” means the Government of Himachal
Pradesh;

(d) “Government employee” means a person appointed to the public services on the
regular basis;

(e) “Notification” means a notification published in the Rajpatra (e-Gazette),
Himachal Pradesh;

(f) “prescribed” means prescribed by rules made under this Act; and

(g) “State” means the State of Himachal Pradesh.

3. Method of recruitment.—All the recruitments to the public services in the State shall
be made by regularisation of services or by promotion or in the manner as may be prescribed.

4. Conditions of service—The conditions of service of a Government employee shall be
such, as may be prescribed.

5. Regularisation of persons working on contract basis.—Notwithstanding anything
contained in any law, rule, notification, Government order etc. for the time being in force, the
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services of a person appointed on contract basis or on daily wage basis shall be regularised, in the
manner and subject to fulfillment of such terms and conditions, as may be prescribed.

6. Extension of service benefits.—(1) The service benefits available under various
Central Civil Services Rules, as applicable in the State, the Himachal Pradesh Civil Services Rules
and other service benefits like, seniority, increment, promotion, etc. shall be applicable only to the
employees appointed on regular basis.

(2) No person working in any Government Department, who has not been appointed as per
the provisions of this Act and rules made thereunder on regular basis shall be entitled to service
benefits available under various Central Civil Services Rules, as applicable in the State, the
Himachal Pradesh Civil Services Rules and other service benefits like, seniority, increment,
promotion etc.:

Provided that a person shall be entitled for service benefits only from the date of
regularisation of his services:

Provided further that a person, whose services have been regularised after 12th December,
2003 shall also be entitled for the service benefits from the date of regularisation, as if their
services have been regularised under the provisions of this Act:

Provided also that the service benefits already extended to the persons for the service other
than regular service shall stand withdrawn.

7. Validity of rules and orders, etc.—No rule, regulation, order, direction, or
notification made or published and no adjudication, inquiry or act done under any of the provisions
of this Act or the rules made thereunder, which is substantially in consonance with the same, shall
be deemed to be illegal, void or invalid only by reason of any defect or form.

8. Amendment in Column 10 of the rules.—Notwithstanding anything contained in any
judgment, decree or order of any court; law, rule, notification, order, etc., for the period
commencing on and from 12th December, 2003 and ending on the date of commencement of this
Act, in Column number 10 of the recruitment and promotion rules notified in exercise of powers
conferred by proviso to article 309 of the Constitution of India, the words “on contract basis”, or
such simlar words conveying the same meaning, wherever occurs, the words “by regularisation”
shall be deemed to have always been substituted as if this Act had been in force at all material
times:

Provided that the appointments, if any, already made on contract basis will be regularised or
deemed to have been regularised under the provisions of this Act.

9. Overriding effect—The provisions of this Act shall have effect notwithstanding
anything inconsistant therewith contained in any other law, rule, notification, etc., if any.

10. Power to make rules.—(1) The State Government may, by notification in the Rajpatra
(e-Gazatte), Himachal Pradesh; and after previous publication, make rules for carrying out the
purposes of this Act.

(2) Every rule made under this section shall be laid, as soon as may be after it is made,
before the Legislative Assembly, while it is in session for a total period of not less than ten days
which may be comprised in one session or in two or more successive sessions and if, before the
expiry of the session in which it is so laid or the session immediately following, the Assembly
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makes any modification in the rule or decides that the rules should not be made, the rule shall,
thereafter, have effect only in such modified form or be of no effect, as the case may be, so,
however, that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule.

11. Power to remove difficulties.—(1) If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by general or special order, published in the Rajpatra
(e-Gazette), Himachal Pradesh, make provision, not inconsistent with the provisions of this Act, as
appear to it to be necessary or expedient for removing difficulty:

Provided that no such order shall be made under this section after the expiry of a period of
two years from the commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislative Assembly.

12. Repeal and savings.—(1) All rules, notifications, etc. made or notified in exercise of
the powers conferred by the proviso to Article 309 of the Costitution of India, which are contrary to
the provisions of this Act, are hereby replead.

(2) Without prejudice to the provisions contained in the Himachal Pradesh General
Clauses Act, 1968 with respect to repeals, any rule made under the proviso to Article 309 of the
Constitution, any notification, rule, order, appointment, decision, direction, approval, authorisation,
consent, application, request or thing made, issued, given or done except to the extent that a
provision may be inconsistent with the provisions of this Act, continue to be in force and shall have
effect as if made under the corresponding provisions of this Act.

STATEMENT OF OBJECT AND REASONS

The provision under Article 309 of the Constitution provides for making law for regulating
the recruitment, and conditions of service of persons appointed, to public services and posts in
connection with the affairs of the State. It has also been provided that until provisions on this behalf
are made under an Act, rules may be made. Accordingly, the recruitment and conditions of service
of persons appointed to the public services are being regulated by making the rules. In the
recruitment and promotion rules framed in exercise of the powers conferred under the proviso to
Article 309 of the Constitution, the appointments on contract basis have also been included. Since,
the service conditions of the persons working on contract basis are regulated as per the agreement
signed between the parties, the various service rules applicable to the Government employees, do
not apply to such persons and as such the contract appointees are not part of public services. On
account of the inclusion of contract appointments in the recruitment and promotion rules, these
appointments are being treated as appointments to the public services wrongly, which is totally
against the intention and purpose of engaging the persons on contract basis. Hence, it is necessary
to harmonise the interests of the persons appointed on regular basis to the public services and
contract appointees. In case, the contract appointees are treated as equivalent to the regular
employees, it will not only put a huge burden on the State Exchequer, but the settled position will
also get unsettled. The contract appointments have been made since 2003 and treating them as
equivalent to regular employees will result into revising the seniority lists for the last more than 21
years and many employees may have to be demoted to adjust the contract persons. The persons
engaged on a contract basis were aware at the time of their engagement that they were not entitled
to seniority and other service benefits for the period of contract service. Such persons had accepted
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these terms and conditions and signed contracts to this effect. Moreover, most of the regular
employees were already in the service and had sufficient experience about the working of the
department, which fact cannot be ignored. Therefore, to avoid a huge burden on the State
Exchequer and not to unsettle the settled position, the Bill is required to be processed.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)

Chief Minister.

DHARAMSHALA:

In the Court of Collector, Sub-Division Nahan, District Sirmaur at Nahan,

Himachal Pradesh
Appeal No. 06/2024 Date of hearing: 07-01-2025
1. Raj Kumar son of Shri Ram Singh r/o Village Panar Kalyan, Tehsil Dadahu, District
Sirmaur H.P & others ..Petitioner.
Versus

1. Shri Deep Ram s/o Shri Hirda Ram, 2. Mahanti Devi daughter of Najro, 3. Balinder s/o
Sh. Kirpa Ram, 4. Smt. Meera Devi d/o Sh. Kirpa Ram, 5. Asha Devi d/o Sh. Kirpa Ram, 6. Amra
Devi d/o Sh. Kirpa Ram, 7. Reeta Devi d/o Sh. Kirpa Ram, 8. Sunita Devi d/o Sh. Kirpa Ram,
9. Sushma Devi d/o Sh. Kirpa Ram, 10. Smt. Belo Devi widow of Shri Kirpa Ram, 11. Puran
Chand s/o Sh. Jalam Singh, 12. Smt. Nomi d/o Sh. Jalam Singh, 13. Mahanti d/o Sh. Jalam Singh,
14. Palka d/o Sh. Jalam Singh, 15. Balwant Singh s/o Magho Ram, 16. Bali Ram s/o Magho Ram,
17. Ram Singh s/o Magho Ram, 18. Rajender Singh s/o Magho Ram, 19. Daya Devi, through her
Legal heirs:— (a) Devinder s/o Daya Devi, (b) Deep Ram s/o Daya Devi, 20. Laxmi Devi d/o
Sh. Magho Ram, 21. Smt. Har Devi s/o Sh. Bahadur Singh, 22. Chander Mani d/o Sh. Bahadur
Singh, 23. Maha Devi d/o Sh. Bahadur Singh, 24. Somo Devi wd/o Sh. Bahadur Singh, 26. Nagti
d/o Sh. Kala @ Kalyan Singh, 27. Jiwani d/o Sh. Kala @ Kalyan Singh, 28. Sado d/o Sh. Kala @
Kalyan Singh, 29. Vijay Kumar s/o Sh. Amar Singh, 30. Ravinder s/o Sh. Amar Singh, 31. Dinesh
s/o Sh. Amar Singh, 32. Maghi Devi wd/o Sh. Amar singh, 33. Vidya Devi d/o Sh. Amar Singh,
34. Sohan Singh s/o Sh. Kheu, 35. Kewal Ram s/o Sh. Layak Ram, 36. Rajender s/o Sh. Amar
Singh, 37. Bhim Singh s/o Sh. Amar Singh, 38. Mahima Devi d/o Sh. Amar Singh, 39. Surmi Devi
Wd/o Sh. Amar Singh, 40. Smt. Heema Devi d/o Sh. Layak Ram, 41. Budh Singh s/o
Sh. Chet Ram, 42. Jiwan Singh s/o Sh. Kundia, 43. Babu Ru s/o Sh. Tundia, 44. Inder Singh s/o
Sh. Hirda Ram, 45. Deep Ram s/o Sh. Hirda Ram, 46. Kaushalya Devi d/o Sh. Hirda Ram,
47. Lajjo Devi d/o Sh. Hirda Ram, 48. Kalawati d/o Sh Hirda Ram, 49. Surender Singh s/o
Sh. Hirda Ram, 50. Jeet Singh s/o Sh. Mata Ram, 51. Tikka Ram s/o Sh. Tulsi Ram, 52. Prem
Singh s/o Sh. Tulsi Ram, 53. Hari Chand s/o Sh. Tulsi Ram, 54. Rattan Singh s/o Sh. Tulsi Ram,
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55. Yudhvir Singh s/o Sh. Tulsi Ram, 56. Hari Chand s/o Sh. Deep Ram, 57. Meenakshi d/o
Sh. Deep Ram, 58. Tanuja d/o Sh. Deep Ram, 59. Mahanti Devi d/o Sh. Deep Ram, 60. Sheela
Devi Wd/o Sh. Deep Ram, 61. Kirpi Devi d/o Sh. Gurdiya, 62. Sunil Kumar s/o Sh. Jagar Singh,
63. Gurnam s/o Sh. Jagar Singh, 64. Surender s/o Sh. Meena Ram, 65. Shanti Devi wd/o
Sh. Meena Ram, 66. Shanti Devi d/o Sh. Mangha Ram, 67. Tulsi Ram s/o Sh. Mangha Ram,
68. Mukesh s/o Sh. Mangha Ram, 69. Kiran d/o Sh. Mangha Ram, 70. Monika d/o Sh. Mangha
Ram, 71. Anuradha d/o Sh. Mangha Ram, 72. Kamla Devi wd/o Sh. Mangha Ram, 73. Meera Devi
Wd/o Sh. Mangha Ram, 74. Priyank Bansal d/o Sh. Dharamveer, 75. Himanshu Bansal s/o
Sh. Dharamveer, 76. Aradhna Bansal d/o Sh. Dharamveer, 77. Reena Bansal d/o Sh. Dharamveer,
78. Anita Bansal wd/o Sh. Dharamveer, 79. Ajay Kumar s/o Sh. Lachmi Chand, 80. Meenakshi d/o
Sh. Lachmi Chand, 81. Anjali d/o Sh. Lachmi Chand, 82. Versha d/o Sh. Lachmi Chand,
83. Tikka Ram s/o Gulab Singh, 84. Prem Chand s/o Gulab Singh, 85. Babu Ram s/o Gulab Singh,
86. Ramesh Chand s/o Gulab Singh, 87. Jai Prakash s/o Gulab Singh, 88. Punnu Devi Wd/o Sh.
Gulab Singh, 89. Amar Singh s/o Sh. Kanshi Ram, 90. Geeta Ram s/o Sh. Kanshi Ram,
91. Vijender Kumar son of Shri Geeta Ram, 92. Sulpa s/o Sh. Kanshi Ram, 93. Virender s/o
Sh. Geeta Ram, 94. Pariksha d/o Sh. Geeta Ram, 95. Sita d/o Sh. Geeta Ram, 96. Ravi,
97. Kamlesh, 98. Sarwan Kumar (Legal heirs of Sh. Kulanand), 99. Laxmi Devi d/o Smt. Shanti
Devi, 100. Shanti Devi d/o Sh. Kanshi Ram, 101. Randeep Singh son of Sh. Kedar Nath, 102. Bhim
Singh s/o Shri Kadar Singh, 103. Santosh d/o Shri Kadar Singh, 104. Sanjay Kumar s/o Sh. Meen
Singh, 105. Usha Kiran, 106. Parveen Kumari, 107. Saroj Bala, 108. Mango Devi, 109. Mast Ram,
s/o Sh. Mani Ram, 110. Renender Moni Disciple of Sh. Sundar Mani, 111. Hem Chand s/o Sh. Riki
Ram, 112. Bhag Chand s/o Sh. Riki Ram, 113. Diya Ram s/o Sh. Riki Ram, 114. Karam Chand s/o
Sh. Riki Ram, 115. Ganshyam s/o Sh. Riki Ram, 116. Dharm Chand s/o Sh. Riki Ram,
117. Ved Prakash s/o Sh. Riki Ram, 118. Rikhi Ram s/o Sh. Prem Dutt, 119. Shahsi Kant s/o
Sh. Prem Dutt, 120. Chanderkant s/o Sh. Prem Dutt, 121. Vikant s/o Sh. Prem Dutt, 122. Dinesh
Kumari wd/o Sh. Prem Dutt, 123. Om Prakash s/o Sh. Shyam Chand, 124. Ramesh Chand s/o
Sh. Shyam Chand, 125. Sunpa wd/o Sh. Shyam Chand, 126. Layak Ram s/o Sh. Mata Ram,
127. Jhangar Singh s/o Sh. Chuhi Ram, 128. Tota Ram s/o Sh. Chuhi Ram, 129. Kaku Ram s/o
Sh. Chuhi Ram, 130. Kanta Devi d/o Sh. Chuhi Ram, 131. Amar singh Legal heirs of Sh. Chuhi
Ram, 132. Heera Singh Legal heirs of Sh. Chuhi Ram, 133. Mohi Ram Legal heirs of Sh. Chuhi
Ram, 134. Satya Devi Legal heirs of Sh. Chuhi Ram, 135. Sumitra Devi Legal heirs of Sh. Chuhi
Ram, 136. Smt. Nila Devi Legal heirs of Sh. Chuhi Ram, 137. Prem Singh Legal heirs of Sh. Chuhi
Ram, 138. Ran Singh s/o Smt. Narda Devi, 139. Hari Singh s/o Smt. Narda Devi, 140. Sheela Devi
d/o Smt. Narda Devi, 141. Laxmi Devi d/o Smt. Narda Devi,142. Mast Ram s/o Sh. Shanti Devi,
143. Geeta Ram s/o Sh. Shanti Devi, 144. Mangi Devi d/o Sh. Shanti Devi, 145. Nandi Devi d/o
Sh. Shanti Devi, 146. Sukhma Devi d/o Sh. Shanti Devi,148. Mahnti Devi d/o Sh. Shanti Devi,
149. Kalyan Singh s/o Sh. Shanti Devi, 150. Ram Dutt s/o Sh. Shawnu, 151. Kirpi d/o Sh. Shawnu,
152. Laxmi Devi d/o Sh. Shawnu, 153. Roshan Lal s/o Sh. Ram Dutt, 154. Indra Devi d/o Sh. Ram
Dutt, 155. Sukhma Devi d/o Sh. Ram Dutt, 156. Mangha Ram, legal heir of Sh. Moniya,
son of Sh. Jalmu, 157. Sohan Singh son of Shri Jalam Singh (All Residents of Village Panar
Kalyan, Tehsil, Dadahu, District Sirmaur, Himachal Prades ..Respondents.

Proclamation in above titled partition appeal under section 14 of H.P. Land Revenue Act, 1954 in
Appeal No. 06/2024 titled for 07-01-2025.

Notice to respondents

Whereas, it has been proved to the satisfaction of this court that the above said respondents
could not be served in the ordinary way of service. Hence, the proclamation U/O 5 of rule 20 CPC
is hereby issued against them and they are directed to appear personally or through their authorized
agent/counsel on dated 07-01-2025 at 02.00 P.M. sharp, failing which ex-parte proceedings shall be
initiated against them.
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Given under my hand and seal of this court on the 26th day of November, 2024.

Seal. Sd/-
Collector,

Sub-Division Nahan,

District Sirmaur (H.P.)

Before Sh. Inder Kumar, Executive Magistrate-cum-Naib-Tehsildar, Majra,
District Sirmaur (H.P.)

Case No. Date of Institution Date of Decision
27/2024 29-11-2024 Pending for: 30-12-2024
Smt. Firdos Begum d/o Ali Ahmad, r/o Village Toka Nagla, Tehsil Paonta Sahib, Distt.
Sirmaur (H.P.) ..Applicant.
Versus
General Public ..Respondent.

Application under section 13(3) of the Birth & Death Registration Act, 1969.

Smt. Firdos Begum d/o Ali Ahmad, r/o Village Toka Nagla, Tehsil Paonta Sahib, Distt.
Sirmaur (H.P.) has moved an application before the undersigned under section 13(3) of the Birth
and Death Registration Act, 1969 alongwith affidavits and other documents stating therein that she
was born on 30-01-1983 at Village Fatehpur, P.O. Majra, Sub-Tehsil Majra, Distt. Sirmaur (H.P.)
but her date of birth could not be registered in the records of Gram Panchayat Majra, Sub-Tehsil
Majra, District Sirmour within stipulated period. Hence she prayed for passing necessary orders to
the Secretary, Birth & Death Registration Gram Panchayat Majra, Sub-Tehsil Majra, for entering
the same in the births and deaths records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for registration of delayed date of birth of Smt. Firdos Begum d/o Ali Ahmad
& Smt. Rajiya, may submit their objections in writing in this court on or before 30-12-2024 at
10.00 a.m., failing which, no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 29th day of November, 2024.

Seal. Sd/-
(INDER KUMAR),

Executive Magistrate-cum-Naib Tehsildar,

Majra, District Sirmaur (H.P.).

Before Sh. Inder Kumar, Executive Magistrate-cum-Naib-Tehsildar), Majra,
District Sirmaur (H.P.)

Case No. Date of Institution Date of Decision
26/2024 29-11-2024 Pending for: 30-12-2024

Sh. Tajinder Singh s/o Sh. Gurnam Singh, r/o St. No. 2, H. No. 11, Baba Deep Singh Nagar,
Village Bhamian Khurd, Tehsil Ludhiana, East Punjab-141 015 ..Applicant.



9928 IoTuF, fedraret U, 20 fadwR, 2024 /29 AFTNY, 1946

Versus

General Public ..Respondent.

Application under section 13(3) of the Birth & Death Registration Act, 1969.

Sh. Tajinder Singh s/o Sh. Gurnam Singh, r/o St. No. 2, H. No. 11, Baba Deep Singh Nagar,
Village Bhamian Khurd, Tehsil Ludhiana, East Punjab-141 015 has moved an application before
the undersigned under section 13(3) of the Birth and Death Registration Act, 1969 alongwith
affidavits and other documents stating therein that he was born on 02-12-1995 at Village & P.O.
Dhaulakuan, Sub-Tehsil Majra, Distt. Sirmaur (H.P.), but his date of birth could not be registered in
the records of Gram Panchayat Dhaulakuan, Sub-Tehsil Majra within stipulated period. Hence he
prayed for passing necessary orders to the Secretary, Birth & Death Registration Gram Panchayat
Dhaulakuan, Sub-Tehsil Majra, for entering the same in the births and deaths records.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed date of birth of Sh. Tajinder Singh s/o Sh. Gurnam
Singh & Smt. Swaranjeet Kaur, may submit their objections in writing in this court on or before
30-12-2024 at 10.00 a.m., failing which, no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 29th day of November, 2024.

Seal. Sd/-

(INDER KUMAR),
Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur (H.P.).

CHANGE OF NAME

I, Yamuna Devi w/o Ram Kishan, r/o Ward No. 8, Sunehra Barana Road, VPO Behdala,

Tehsil & Destrict Una (H.P.) declare that I have changed my name Jamana Devi to Yamuna Devi.
All concerned note.

YAMUNA DEVI

w/o Ram Kishan,

r/o Ward No. 8, Sunehra Barana Road,
VPO Behdala, Tehsil & Destrict Una (H.P.).

CHANGE OF NAME

I, Ashima d/o Vipan Kumar, r/o Ward No. 4, VPO Saloh, Tehsil & Destrict Una (H.P.)

declare that in my school certificate my father's name is wrongly written as Vipun instead of Vipan
Kumar. So kindly correct it.

ASHIMA

d/o Vipan Kumar,

r/o Ward No. 4, VPO Saloh,
Tehsil & Destrict Una (H.P.).
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CHANGE OF NAME

I, Shanni Chouhan w/o Amit Kumar, r/o Village Farna, P.O. Ranital, Tehsil & District
Kangra (H.P.) have changed my name to Shanni Chouhan instead of Shanni Chauhan in my Aadhar
Card. Concerned note.

SHANNI CHOUHAN

w/o Amit Kumar,

r/o Village Farna, P.O. Ranital ,
Tehsil & District Kangra (H.P.).

CHANGE OF NAME

I, Shindo Devi w/o Sh. Darshan Singh, r/o Ward No. 7, VPO Singan, Sub- Tehsil Dulehar,
Tehsil Haroli, District Una (H.P.) declare that I have changed my name Shindo Devi to Chhindo
Devi. All concerned note.

SHINDO DEVI

w/o Sh. Darshan Singh,

r/o Ward No. 7, VPO Singan Sub-Tehsil Dulehar,
Tehsil Haroli, District Una (H.P.).

CHANGE OF NAME

I, Chanderkanta w/o Gyan Chand, A permanent resident of Ward No. 4, Village Matrewal
Kumsu, P.O. Nogli, Tehsil Rampur, District Shimla (H.P.) my name is registered as Meena in the
Aadhar Card, whereas in the Panchayat records it is Chanderkanta, hence I should be known by the
name Chanderkanta.

CHANDERKANTA

w/o Gyan Chand,

A permanent resident of Ward No. 4,
Village Matrewal Kumsu, P.O. Nogli,
Tehsil Rampur, District Shimla (H.P.).



9930 IoTuF, fedraret U, 20 fadwR, 2024 /29 AFTNY, 1946

=1, gaor doT oikgd A, f3Arae yewl, RMa—5 gRT gfad dor usiRa
Zolagidh BXIRIRT oTUH, JENISE hitp:/rajpatrahimachal nic.in TR SUel & Y ffHlTS Amid fhar ST Hadr g |



		2024-12-21T11:10:15+0530
	GIAN CHAND SHARMA




